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OFFICIAL NOTICES
Sub:

Notice is given under Rule 41(1) of Geographical Indications of Goods (Registration &
Protection) Rules, 2002.

1.

As per the requirement of Rule 41(1) it is informed that the issue of Journal 143 of the
Geographical Indications Journal dated 29 th January, 2021 / Magha 09, Saka 1942 has
been made available to the public from 29th January, 2021.
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NEW G.I APPLICATION DETAILS
App.No.

Geographical Indications

Class

Goods

729

Ladakh Raktsey Karpo Apricot

31

Agricultural

730

Banaras Pan (Leaf)

31

Agricultural

731

Baghpat Home Furnishings

24 & 25

Handicraft

732

Barabanki Handloom

24

Handicraft

733

Kalpi Handmade Paper

16

Handicraft

734

Cumbum Panneer Thratchai

31

Agricultural

735

Mojari Craft of Jodhpur (Rajasthan)

18 & 25

Handicraft

736

Onattukara Sesame (Onattukara Ellu)

31

Agricultural

737

Doda Gucchi Mushroom

31

Agricultural

738

Sundarban Honey

31

Agricultural
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PUBLIC NOTICE
Dated 26th February, 2010

No.GIR/CG/JNL/2010

WHEREAS Rule 38(2) of Geographical Indications of Goods (Registration and Protection) Rules,
2002 provides as follows:
“The Registrar may after notification in the Journal put the published Geographical
Indications Journal on the internet, website or any other electronic media.”
Now therefore, with effect from 1st April, 2010, The Geographical Indications Journal will be
Published and hosted in the IPO official website www.ipindia.nic.in free of charge. Accordingly, sale
o f Hard Copy and CD-ROM of GI Journal will be discontinued with effect from 1st April, 2010.

Registrar of Geographical Indications
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Advertised under Rule 41 (1) of Geographical Indications of Goods (Registration & Protection) Rules,
2002 in the Geographical Indications Journal 143 dated January 29, 2021
G.I. APPLICATION NUMBER – 355
Application Date: 28-11-2011
Application is made by Consorzio Vino Toscana at Via dei Serragli, 133 50124 Firenze Italy for
Registration in Part A of the Register of Toscano or Toscana under Application No. 355 in respect of
wines falling in Class – 33 is hereby advertised as accepted under Sub-section (1) of Section 13 of
Geographical Indications of Goods (Registration and Protection) Act, 1999.
A)

Name of the Applicant

:

Consorzio Vino Toscana

B)

Address

:

Consorzio Vino Toscana,
Via dei Serragli,
133-50124 Firenze Italy
Address of Service in India:
Delegation of the European Union of India
No.65, Golf Links, New Delhi - 110003

C)

Name of the Geographical Indication :

TOSCANO

D)

Types of Good

Class 33 - wines.

E)

Specification:

:

Toscano is a wine produced in Toscana region in Italy Toscano or Toscana is a wine
produced from authorised varieties of grapes for the province of Arezzo, Firenze, Grosseto,
Livomo, Lucca, Massa Carrara, Pisa, Pistoia, Prato and Siena with an alcohol content of
9.50% min and with a white, rose and red wine physical appearance.
Toscano or Toscana is a wine produced from authorised varieties of grapes from the province of
Arezzo, Firenze, Grosseto, Livorno, Lucca, Massa Carrara, Pisa, Pistoia, Prato and Siena with an
alcohol content of 9.50% min and with a white, rose and red wine physical appearance. The
production of Toscano or Toscana in Toscana/Tuscany region in Italy has an ancient tradition and
its longstanding reputation among consumers extends well beyond the confines of its area of
origin
F)

Description:
Toscano or Toscana is a wine produced from authorised varieties of grapes for the province
of Arezzo, Firenze, Grosseto, Livomo, Lucca, Massa Carrara, Pisa, Pistoia, Prato and Siena
with an alcohol content of 9.50% min and with a white, rose and red wine physical
appearance.
Toscano or Toscana is a wine produced from authorised varieties of grapes from the province of
Arezzo, Firenze, Grosseto, Livorno, Lucca, Massa Carrara, Pisa, Pistoia, Prato and Siena with an
alcohol content of 9.50% min and with a white, rose and red wine physical appearance. The
production of Toscano or Toscana in Toscana/Tuscany region in Italy has an ancient tradition and
its longstanding reputation among consumers extends well beyond the confines of its area of
origin.
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G)

Geographical area of Production and Map as shown in page no: 18 & 19
Toscana region in the provinces of Arezzo, Firenze, Grosseto, Livorno, Lucca, Massa
Carrara, Pisa, Pistoia, Prato and Siena, Italy. The northern and eastern borders of Tuscany
consist of a broad mountain range which, starting from the Ligurian border with the TuscanEmilian Apennines to which the Apuan Alps are joined, extends southwards to the hill areas of
Lunigiana, Garfagnana, Mugello, Casentino, Pratomagno and Valtiberina; it is interrupted by the
hilly depression of Val di Chiana and then resumes with Mount Cetona and the massif of Mount
Amiata. The altitudes of this mountainous frame average out at 1,000 metres above sea level and
reach up to 2,000 metres above sea level.
The regional territory closes to the west with the maritime border that runs from Massa Carrara to
Lake Burano near the promontory of Orbetello. This area is made up of the mouth of the various
Tuscan rivers, most of which originate in the Apennines: Magra, Serchio and the Arno with its
numerous tributaries. The Cecina and Cornia rivers have intermediate origins from the
Metalliferous Hills, as does the Ombrone from the Chianti hills and the Albegna from Mount
Amiata. Overlooking the coastal area and an integral part of it is the Tuscan Archipelago, made up
of seven islands, the epicentre of which is the Island of Elba, which is the most significant wine
growing area.
The inland area is the main constituent of the natural Tuscan environment. It has a hilly profile
where some reliefs interrupt its normal orientation and conformation (Pisan Mountains,
Metalliferous Hills and, further north, the Chianti Hills).
The course of the above-mentioned rivers delimits the numerous hill areas named after them; only
in some cases do the flat lands take on the appearance of a real plain: the Arno Plain, which is
alluvial, the coastal plain of Grosseto and the part of the Val di Chiana corresponding to the
Canale Maestro, both resulting from reclamation works.
The flat areas have an altitude ranging from 200 to 50 metres above sea level.
The complexity of the geological and morphological landscape and the continuous overlapping of
human action with that of pedogenetic factors led to the formation of an extremely varied
pedological landscape in Tuscany. In just a few dozen kilometres, it is possible to change from
less developed soils, almost devoid of diagnostic horizons and characterised by a prevalence of
erosive dynamics, to extremely evolved soils, characterised by an articulated succession of
horizons, some of which bear witness to very ancient pedogenesis.
Moreover, the influence of the mineralogical and granulometric composition of the substrate, with
the same pedogenetic factors and the same intensity and duration of their action, leads to the
development of soils that are also very different in terms of classification and cartography.
However, from the point of view of their response to certain types of use, particularly in the
agricultural and forestry fields, there is sometimes a substantial uniformity of response, once
inappropriately defined as vocation.
Wanting to outline the soil characteristics more closely connected with viticulture and in particular
with the IGP Toscana, it seems more correct to represent the variability of the regional territory,
using characteristics more directly related to the development of the vine and, in particular, some
factors more directly related to the quality of the grapes produced.
The water regime of the soil, determined in compliance with the standards of the American
classification system (USDA), starting from typical soil characteristics such as the water storage
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capacity, which depends on the depth, granulometric composition and organic matter contained in
the soil, rainfall, understood both as an overall average annual value and as the temporal
distribution of rainfall, and potential evapotranspiration, based on temperatures and winds, is
probably the feature that best characterizes the Tuscan territory.
The water regime was calculated using the thermo-pluviometric data available for the Tuscan
territory and the neighbouring areas from 1955 to 1995, simulating, in compliance with the
specifications of the Soil Taxonomy classification system (USDA 1992), the temperature and
humidity content trend in a soil with a water storage capacity of 150 mm/m.
The initial simulation was then recalculated for each cartographic unit identified and mapped for
the regional territory.
H)

Proof of Origin (Historical records):
The production of Toscano or Toscana in Toscana region in Italy has an ancient tradition and
its longstanding reputation among consumers extends well beyond the confines of its area of
origin.
The principle of geographical indication originates from the tradition for identifying typical wines
with their origin, typological characteristics and local production processes. The first acts of this
kind (proclamations by the Grand Duke dated 1716) were issued in Tuscany at the beginning of
the eighteenth century, defining the territorial delimitation of certain wines that were particularly
appreciated on the market and some brief regulations for protection against fraud in the wine
trade, in defence of producers and consumers. This sensitivity on the subject drew attention to the
main problems concerning both agronomic and oenological-viticultural techniques.
This awareness coincided with the establishment of the Accademia Dei Georgofili (lovers of the
land) in Florence in 1753 by the Lateran canon Ubaldo Montelatici under the auspices of Pietro
Leopoldo, Grand Duke of Tuscany. The attention that the Academy received at international level
is documented by the participation of three presidents of the United States of America, Jefferson,
Madison and Monroe.
The activities in the field of viticulture and oenology developed by the Academy can be
summarised as follows.
The ground layout was studied and tested according to criteria which, considering the slopes and
the nature of the soil, ensured rational vine management and soil defence, especially from the
hydrogeological point of view. This led to the creation of the ridge, various types of terrace and
step systems.
At the same time, the use and training methods for the most important vines within the existing
autochthonous ampelography were studied, along with the opportunity for the selective
introduction of vines with other origins.
The first category includes Sangiovese, Canaiolo Nero, Mammolo and Colorino as well as
Trebbiano Toscano, Malvasia lunga del Chianti, Ansonica, Aleatico and Vermentino, as well as
other varieties of local importance.
The second category includes the two varieties of Cabernet, Merlot, Syrah and Gamay, Pinot
Blanc, Sauvignon and Roussane.
With regard to the forms of training, it should be remembered that sharecropping was an
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important, though not decisive, element of the controversy that arose between the supporters of
the specialised vineyard and those who advocated maintaining the mixed form. This difference in
orientation had a considerable influence on the choice of the grape varieties and especially on the
forms of vine cultivation. These forms, in relation to specialised cultivation, focused on the espalier
training and pruning, preferring the Guyot, inverted and simple or spurred cordon methods.
From the oenological point of view, the typical practice of "governo all'uso toscano" (Tuscan
governance) for red wines, consisting in re-fermentation immediately after racking with the
addition of a variable percentage of around 5% of slightly withered and pressed grapes, should be
taken into consideration. The effects of this practice consist in the facilitation of malo-lactic
fermentation, in natural stabilization and in the early attainment of the organoleptic harmony of the
product ready for consumption.
Another typically Tuscan factor that has continued into modern typologies is the formation of
intervarietal blends that enhance the organoleptic characteristics preferred by consumers. A
typical case of this practice is the formula studied for Chianti wine by Baron Bettino Ricasoli in
around 1870.
It is easy to understand how, thanks to these research and experimentation activities carried out
by the main exponents of Tuscan viticulture and by experts in the sector, the characteristic
aspects of the various typologies and production techniques developed and a tradition was
created, leading to the subsequent development of the denominations of origin that gradually
formed, in the entire regional production.
The combination of the relationships between these specific factors gave the sector regional
significance, highlighting the effects of diversification and assimilation of the environmental and
human conditions influencing the process.
The progressive improvement of viticulture that developed between the 18th and 19th centuries
slowed down abruptly between the end of the 19th century and the beginning of the 20th century
due to two severe epidemics that hit viticulture throughout Europe. The first was of a fungal nature
(powdery mildew), while the second was caused by the phylloxera aphid, which caused the
destruction of numerous vineyards in the countries with the most intense viticultural cultivation.
Once the epidemics had been defeated, the reconstruction of the vineyards began, in around
1920. This provided an opportunity, in Tuscany, for the development of the process of wine
differentiation based on the denominations of origin which, at that time, had not yet been precisely
defined.
The period preceding the establishment of the European Community and its new wine legislation
represented the start of the international definition of the categories that would represent the
European wine typology classification in the future. The Office International du Vin, founded in
1924 with the participation of the main European wine-producing countries, was of considerable
importance in this action.
This international body was responsible for defining the concept of the denomination of origin in
1947.
At that time, rich in significant contrasts and in the search for solutions to the problems created by
the opposition of interests between different territories and business categories, typical Tuscan
wine maintained its function of regional identification in two basic types, red and white, with red
wine in particular representing the basic image of regional production, maintaining and developing
the common technological advances achieved until then.
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It was in this way that, both from the legislative and the organizational point of view, the
implementation of the legislation that established order in the field of the identification of the
territorial references of the various productions named after them took shape.
The main typological characterisation of Tuscan wine, aimed primarily at everyday consumption,
was focused on highly productive forms of farming in sufficiently fertile environments.
The vineyards were designed according to their adaptability to crop mechanisation.
The same criterion was followed in choosing the varieties and with regard to the most productive
biotypes and clones.
Another factor that influenced the production process was the development of cooperation
through cooperative wineries, with the aim of concentrating production according to dimensions of
sufficient marketability, a requirement hampered by the drive to reduce the size of farms
determined by the progressive reduction of sharecropping until its disappearance to make way for
direct cultivation.
Therefore, the planning of production was oriented towards the search for qualitative evolution as
the goal of the new DOC (denominations of controlled origin), while typical wine, especially at
regional level, was oriented towards high unitary yields, maintaining a clear relationship of
typological character between the two categories of wines of origin and those that, with the advent
of the European Union, became wines with a geographical indication.
I)

Method of Production:
Toscano is a wine defined and produced according to the rules and the authorised
oenological practices and restrictions as laid down in Section Ila of Title II on the production
rules in the wine sector of Regulation (EC) 1234/2007 establishing a common organisation
of agricultural markets1 furthermore it is produced exclusively from grape varieties, belonging
to Vitis Vinifera and the grapes from which it is produced come exclusively from the
designated area.
Soil water regimes in Tuscany that contributes to the production of TOSCANO/TOSCANA wine:
Xeric water regime: water regime typical of Mediterranean climates characterised by cold, wet
winters and hot, dry summers.
The xeric water regime is characterised, in at least 60% of years, by a humidity test section (at an
approximate depth of between 25 and 75 centimetres or at the bottom of the soil if the depth is
shallower) which is dry (i.e. with a water content that cannot be used by the vines) throughout its
entire thickness for 45 or more consecutive days in the four months following the summer solstice,
and humid for 45 or more consecutive days following the winter solstice.
The average annual soil temperature is below 22°C and the average summer and winter soil
temperatures differ by 5°C or more at a depth of 50 centimetres. It affects about 159,000 hectares
of Tuscan territory.
Ustic water regime: this is a water regime characterised by moderate dryness which nevertheless
guarantees sufficient availability of water in the soil during the growing season of most plants. In
areas where the average annual temperature of the soil is below 22 °C and the average summer
and winter soil temperatures differ by 5 ° C or more at a depth of 50 cm, the ustic water regime is
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characterised by a humidity test section which is dry in parts of or throughout its entire thickness
for 90 or more consecutive days in most years. It affects about 1,128,000 hectares of Tuscan
territory.
Udic water regime: the udic water regime is characterised in at least 60% of years by a humidity
test section which is not dry in any part of its thickness for at least 90 cumulative days every year.
If the average annual soil temperature is below 22°C and the average summer and winter soil
temperatures differ by 5°C or more at a depth of 50 cm, the humidity test section is dry throughout
its entire thickness for less than 45 consecutive days after the summer solstice. It affects about
503,000 hectares of Tuscan territory.
Ustic-Udic intermediate water regime: the remaining part of the Tuscan territory, corresponding to
just over 509,000 hectares, is characterised by a water regime that is not exactly attributable to
any of the three types described above, because the humidity test section is completely or
partially dry in about 50% of years; the situation is intermediate between the ustic and udic
regimes. With the tendency towards extreme climatic phenomena recorded in recent years, it can
be considered that these areas are also characterised by a ustic humidity regime.
This means that we can identify the regional territory, with the exception of the coastal strip of
southern Tuscany, the islands of the Tuscan Archipelago, the Apennine ridge and the volcano
Mount Amiata, as an area with suitable soils and climatic conditions for growing vines, as it is able
to guarantee sufficient availability of water during the development phases of vegetation, fruit set
and growth.
In view of the above, it should be noted that the areas characterised by the ustic water regime and
the intermediate ustic-udic water regime represent more than 80% of the areas suitable for
agriculture in Tuscany. An area suitable for cultivation which covers more than 1,360,000
hectares, characterised by soils formed on a variety of substrates ranging from sandstone,
limestone, to soils deposited during the Pliocene and Pleistocene periods, of both marine and
continental origin, and the deposit layers generated by them.
These are soils with depths which can be explored from the roots between 70 and more than 150
cm, with a quantity of water available for the plants varying from 100 to more than 150 mm/m, with
a usually neutral or sub-alkaline pH, generally characterised by fairly good drainage depending on
the structure and, at times, the presence of heavy stone. Particle composition, limestone content
and organic matter content are extremely variable, the first two being linked to the nature of the
substrate and the third to the type of cover and use of the land.
The xeric and udic regimes are characterised by a humidity test section carried out with standards
as indicated above by the USDA system, which deviate from the optimal conditions observed for
the cultivation of wine grapes, characterised by the ustic and ustic-udic regimes described above.
However, in the corresponding territories, there are areas of limited extension where the
microclimate and the environmental conditions in general allow a satisfactory level of winegrowing potential, particularly for certain varieties, both native and imported. In these areas, the
xeric and the udic regimes are limited by the water factor, with the exception of those areas which,
for varying human reasons, such as forestry or natural uses, linked mainly to altitude and
exposure, present the extreme facies of the presence of viticulture, giving rise to productions of
considerable value, some identified in the DOP category and others falling within the vast range of
the IGP Toscana wines.
This satisfies the need for natural elements corresponding to the characteristics on the basis of
which the relationship with the production concerned is established.
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J)

Uniqueness:
The recognition by the EU of Toscano or Toscana as a geographical indication] for a wine as
defined by Article 11 Bb of Regulation (EC) 1234/2007 establishing a common organisation of
agricultural markets according to the procedures laid out in Section Il a of Title II on the production
rules in the wine sector of this Regulation, guarantees that the Toscano identifies a wine that
originates in Toscana region in Italy and that it possesses a specific quality, reputation or other
characteristics attributable to that geographical origin. Furthermore, the microclimate, soil
conditions specific to this area and traditional winegrowing methods applied for the production of
this wine determines its uniqueness. Relationship between the factors described above
contributing to the causal interaction for the production of TOSCANO/TOSCANA wine:
I - Introduction
The identification of the natural and human factors that intervene and influence the
characterisation of the IGP Toscana in its entirety, considering all its categories and respective
typologies, must be conceived on the basis of the conditions of its origin and development over
time.
To this end, it is necessary to bear in mind that already explained in relation to the traditional
function of Tuscan wine as the progenitor of the denominations of origin developed in the region
over the last two centuries, which acquired the informative principles of Tuscan viticulture from
both the agronomic and oenological points of view and, at the same time, influenced the current
contents of the IGP, as variably interpreted from the typological point of view and according to the
various production environments.
This cause-and-effect relationship has had an impact on the entire sector of denominations of
origin, leading to the identification of "Tuscan wines" as differentiated in typology, but united by a
common culture and production tradition.
Under the same conditions, the regulations that were drawn up for DOC wines in the early years
of the entry into force of the European Community rules, i.e. before the definition of the IGP
Toscana regulations, influenced the pertinent legislation with regard to both the ampelographic
base and the typologies, in compliance with the principle of complementarity included in said
general legislation.
II - Grape varieties allowed
An important factor in the regulatory formation of the IGP Toscana, which highlights its function as
a tool for evolution in relation to the entire regional wine system, is represented by the extent of
use of the varieties allowed, corresponding to those that can be cultivated in the region, which
allows the testing of varietal types both for single varieties and for more complex blends.
III - Relationship between sector and production process
With respect to the greater or lesser use of the IGP Toscana in the regional territory, it should be
noted that the regulatory factors and commercial trends that have increased the interest brought
some obvious changes:
-

firstly, as was to be expected, the use of the IGP was developed in territories where its
presence was very limited, so that, at the moment, it presents a real regional distribution.
Regardless of the simultaneous use of the vineyards for growing several grapes productions,
the differentiation of the location of the DOP and IGP vineyards is developing, based on the
type of hill according to the characteristics for which this is classified as "typical" and
"structural".
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The differences determine, for the former type, a simpler modelling of the surfaces, easier hydrogeological management, especially with regard to the time required for water transfer and the
possibility of adopting more suitable forms of farming than the mechanisation of cultivation
operations, especially harvesting. This is facilitated by the greater availability of areas that can
accommodate vineyards of a size that meets technical management requirements.
The second type, on the other hand, derives from orogenetic movements and is characterised
mainly by rock matrices such as limestone, sandstone or galestro marl. It has steeper slopes than
the typical hill and a higher probability of erosive instability. The evolved soils are rich in heavy
stone. While the former has a greater aptitude for the settlement of vineyards intended for the IGP
Toscana, the latter is used more for DOP vineyards and requires more emergency irrigation.
IV - Causal interaction between natural and human elements and the production categories
The only categories for which there is a specific causality with natural conditions are those relating
to withered grapes and overripe grapes for which: temperature, humidity, ventilation and sunlight
exert a specific influence on the organoleptic characteristics, logically depending on the
ampelographic variety.
This is especially the case for the product made from overripe grapes due to the process of over
ripening caused by the prolonged permanence of the fruit on the vine after the end of industrial
ripening and the development of botrytisation.
This condition may occur in various environments, but more intensively and frequently in coastal
and island maritime areas.
V - Ground layout and structuring of the vineyards
The differentiation of the layout and structuring of the vineyards, as well as of the forms of vine
training, is essentially linked to factors that are common to all regional viticulture and to the
environmental and management conditions of their characterisation and of the qualitative
destinations of the product.
These conditions, which can obviously be specific in the field of DOP wines, are common for the
IGP Toscana according to the following general orders.
Firstly, the types of layout generally correspond to the frequently grass-covered "ritocchino" (land
set-up system along the maximum hill slope gradient) because, within certain slope and counterslope limits and in compliance with certain construction criteria, it protects the soil from
hydrogeological instability, surface erosion and the danger of landslides, in relation to the
particular nature and texture of the soil.
Another system adopted when it is impossible or too expensive to implement other solutions is the
connected "giropoggio" (set-up system circling the hill). The forms of vine training are substantially
limited to traditional techniques: inverted, Guyot, cordon and, in rare cases, “Alberello”, meeting
the particular needs of certain varieties and the relative typologies.
Within the scope of the IGP Toscana there are no cases of forms of horizontal pruning.
A final factor concerning the forms of structuring of the vineyards is represented by the landscape,
which must be defended also in relation to the needs imposed by agronomic progress.
It is clear that the disappearance of mixed crops and their replacement with specialised vineyards
have caused some alterations to the traditional landscape.
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In order to avoid the visual deterioration represented by the use of certain materials adopted
during a phase of viticultural reconstruction, prestressed reinforced concrete posts have been
replaced by traditional treated wood posts. After all, the same need was demonstrated by the
mechanical harvest.
VI - Dimensional relationship between sector and production process The production of the IGP
Toscana now involves a wine-growing sector which oscillates around 4,500 producers, now
distributed throughout the region.
In terms of size of estate, it should be noted that about two thirds of producers who claim the IGP
Toscana for their wine do not reach the 10 tonnes of grapes destined for this claim, with
production equalling 15% of the same, while a third represents 85% of the IGP Toscana.
Two considerations emerge from these figures:
a)
b)

the supply that feeds the marketing of the IGP Toscana, accounting for about 25% of the
total regional production, is made up of a significant number, but much less than the total
number of applicants for qualification of the product;
the concept of Tuscan wine is so deeply rooted in the production sector and in the market
of the region itself, that the qualification Toscana constitutes the distinguishing element of
regional wine-growing within the local market, characterised by a relationship of direct
knowledge with the wine-growing sector concerned.

It can certainly be said that the image of Tuscan wine expressed by the IGP Toscana falls within
the scope of factors of notoriety of varying nature that characterise Tuscany under the various
aspects of landscape, culture, art, history, etc.
F. Grape varieties suitable for the production of IGT TOSCANO or TOSCANA wine
The typical geographical indication “Toscano” or “Toscana” is reserved for musts and wines
belonging to the following categories and meeting the conditions and requirements indicated
below:
a)
Wine in the following types: white and sweet white, red, novello red, sweet red, rosé,
sweet rosé
b)
sparkling wine in the following types: sparkling white, sparkling rosé
c)
wine from withered grapes (passito or raisin wine)
d)
wine from overripe grapes (late harvest)
Wines with typical geographical indication as “Toscano” or “Toscana must be obtained from
grapes grown in vineyards located within the estate, of one or more of the varieties suitable for
cultivation in the Tuscany region.
The List of grapes that can be used in the production of the wines indicated above, entered in the
National Register of wine grape varieties approved by the Ministerial Decree of 7 May 2004
(published in Official Journal no. 242 dated 14 October 2004), and subsequent updates are as
follows:
7.
Ancellotta N.
1.
Abrusco N.
8.
Ansonica B.
9.
Barbera N.
2.
Albana B.
10.
Barsaglina N.
3.
Albarola B.
4.
Aleatico N.
11.
Biancone B.
5.
Alicante Bouschet N.
12.
Bonamico N.
13.
Bracciola Nera N.
6.
Alicante N.
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14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
K)

51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
83.
84.
85.
86.
87.

Cabernet Franc N.
Cabernet Sauvignon N.
Calabrese N.
Caloria N.
Canaiolo Bianco B.
Canaiolo Nero N.
Canina Nera N.
Carignano N.
Carmenere N.
Cesanese D’Affile N.
Chardonnay B.
Ciliegiolo N.
Clairette B.
Colombana Nera
Colorino N.
Durella B.
Fiano B.
Foglia Tonda N.
Gamay N.
Grechetto B.
Greco B.
Groppello di Santo Stefano N.
Groppello Gentile N.
Incrocio Bruni 54 B.
Lambrusco Maestri N.
Livornese Bianca B.
Malbech N.
Malvasia Bianca di Candia B.
Malvasia Bianca lunga B.
Malvasia Istriana B.
Malvasia N.
Malvasia Nera di Brindisi N.
Malvasia Nera di Lecce N.
Mammolo N.
Manzoni Bianco B.
Marsanne B.
Mazzese N.

Merlot N.
Mondeuse N.
Montepulciano N.
Moscato Bianco B.
Muller Thurgau B.
Orpicchio B.
Petit manseng B.
Petit verdot N.
Pinot Bianco B.
Pinot Grigio G.
Pinot Nero N.
Pollera Nera N.
Prugnolo Gentile N.
Pugnitello N.
Rebo N.
Refosco dal Peduncolo rosso N.
Riesling Italico B.
Riesling Renano B.
Roussane B.
Sagrantino N.
Sanforte N.
Sangiovese N.
Sauvignon B.
Schiava Gentile N.
Semillon B.
Syrah N.
Tempranillo N.
Teroldego N.
Traminer Aromatico Rs
Trebbiano Toscano B.
Verdea B.
Verdello B.
Verdicchio Bianco B.
Vermentino B.
Vermentino Nero N.
Vernaccia di San Gimignano B.
Viogner

Inspection Body:
Italy has designated the competent authority responsible for the control of Toscano or Toscana
ensuring compliance with Regulation (EC) 1234/2007 establishing a common organisation of
agricultural markets
The annual verification of compliance with the product specification, during the production and
during or after conditioning of the wine, is ensured by the designated competent authorities
and/or control bodies within the meaning of Article 2 of Regulation (EC) No 882/2004 on
official controls. The Production Regulations regarding the Applicant Consortium is
recognized as follows: PRODUCTION REGULATIONS FOR WINES WITH TYPICAL
GEOGRAPHICAL INDICATION AS "TOSCANO" OR "TOSCANA".
Approved with Min. Decree 09.10.1995 Official Journal 250 - 25.10.1995.Amended with Min.
Decree 20.11.1995 Official Journal 01 - 02.01.1996.Amended with Min. Decree 26.02.1996
Official Journal 57 - 08.03.1996.Amended with Min. Decree 22.01.1998 Official Journal 24 -
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30.1.1998.Amended with Min. Decree 04.11.2009 Official Journal 269 - 18.11.2009.Amended with
Min. Decree 30.11.2011 Official Journal 295 – 20.12.2011.Amended with Min. Decree 07.03.2014
Published on the official website of the Mipaaf Section for DOP and IGP Products - DOP and IGP
Wines. Amended with Min. Decree 07.11.2014 Published on the official website of the Mipaaf
(concerning the correction of regulations) Section for DOP and IGP Products - DOP and IGP
Wines.
L)

Others:
"TOSCANO" OR "TOSCANA has been registered and protected-in the European Union
since2-19- 1999 in accordance with the legal act protecting the GI at EU level EU
REGULATION 479/2008.
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General Information
What is a Geographical Indication?
 It is an indication,
 It is used to identify agricultural, natural, or manufactured goods originating in the said area,
 It originates from a definite territory in India,
 It should have a special quality or characteristics unique to the geographical indication.
Examples of possible Geographical Indications in India:
Some of the examples of Geographical Indications in India include Basmati Rice, Darjeeling Tea,
Kancheepuram silk saree, Alphonso Mango, Nagpur Orange, Kolhapuri Chappal, Bikaneri Bhujia etc.
What are the bebefits of registration of Geographical Indications?
 It confers legal protection to Geographical Indications in India,
 It prevents unauthorized use of a registered Geographical Indication by others.
 It boosts exports of Indian Geographical indications by providing legal Protection.
 It promotes economic Prosperity of Producers.
 It enables seeking legal protection in other WTO member countries.
Who can apply for the registration of a Geographical Indication?
Any association of persons, producers, organization or authority established by or under the law can apply.
The applicant must represent the interest of the producers.
The application should be in writing in the prescribed form.
The application should be addressed to the Registrar of Geographical Indications along with prescribed fee.
Who is the Registered Proprietor of a Geographical Indication?
Any association of persons, producers, organization or authority established by or under the law can be a
registered proprietor. There name should be entered in the Register of Geographical Indications as
registered proprietor for the Geographical Indication applied for.
Who is an authorized user?
A producer of goods can apply for registration as an authorized user, with respect to a registered
Geographical Indication. He should apply in writing in the prescribed form alongwith prescribed fee.
Who is a producer in relation to a Geographical Indication?
A producer is a person dealing with three categories of goods
 Agricultural Goods including the production, processing, trading or dealing.
 Natural Goods including exploiting, trading or dealing.
 Handicrafts or industrial goods including making, manufacturing, trading or dealing.
Is registration of a Geographical Indication compulsory?
While registration of Geographical indication is not compulsory, it offers better legal protection for action for
infringement.
What are the advantages of registering?
 Registration affords better legal protection to facilitate an action for infringement.
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The registered proprietor and authorized users can initiate infringement actions.
The authorized users can exercise right to use the Geographical indication.

Who can use the registered Geographical Indication?
Only an authorized user has the exclusive rights to use the Geographical indication in relation to goods in
respect of which it is registered.
How long is the registration of Geographical Indication valid? Can it be renewed?
The registration of a Geographical Indication is for a period of ten years.
Yes, renewal is possible for further periods of 10 years each.
If a registered Geographical Indications is not renewed, it is liable to be removed from the register.
When a Registered Geographical Indication is said to be infringed?
 When unauthorized use indicates or suggests that such goods originate in a geographical area
other than the true place of origin of such goods in a manner which misleads the public as to their
geographical origins.
 When use of Geographical Indication results in unfair competition including passing off in respect
of registered Geographical indication.
 When the use of another Geographical Indication results in a false representation to the public that
goods originate in a territory in respect of which a Geographical Indication relates.
Who can initiate an infringement action?
The registered proprietor or authorized users of a registered Geographical indication can initiate an
infringement action.
Can a registered Geographical Indication be assigned, transmitted etc?
No, A Geographical Indication is a public property belonging to the producers of the concerned goods. It
shall not be the subject matter of assignment, transmission, licensing, pledge, mortgage or such other
agreement. However, when an authorized user dies, his right devolves on his successor in title.
Can a registered Geographical Indication or authorized user be removed from the register?
Yes, The Appellate Board or the Registrar of Geographical Indication has the power to remove the
Geographical Indication or authorized user from the register. The aggrieved person can file an appeal
within three months from the date of communication of the order.
How a Geographical Indication differs from a trade mark?
A trade mark is a sign which is used in the course of trade and it distinguishes good or services of one
enterprise from those of other enterprises. Whereas a Geographical Indication is used to identify goods
having special Characteristics originating from a definite geographical territory.
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THE REGISTRATION PROCESS
In December 1999, Parliament passed the Geographical Indications of Goods (Registration and Protection)
Act 1999. This Act seeks to provide for the registration and protection of Geographical Indications relating
to goods in India. This Act is administered by the Controller General of Patents, Designs and Trade Marks,
who is the Registrar of Geographical Indications. The Geographical Indications Registry is located at
Chennai.
The Registrar of Geographical Indication is divided into two parts. Part ’A’ consists of particulars relating to
registered Geographical indications and Part ‘B’ consists of particulars of the registered authorized users.
The registration process is similar to both for registration of geographical indication and an authorized user
which is illustrated below:

Filing an Application

Examination

Opportunity
for Hearing

Objection

Refused

Acceptance

Advertisement of
Application in GI Journal

Allowed or
refused

Opposition,
If any

Appeal to
IPAB

Application
allowed
Entry in GI Register

Particulars of Registered GI entered in
Part A of the Register
Particulars of Registered AU GI entered in
Part B of the Register

Registration Certificate
issued

GI Journal No. 143

22

January 29, 2021

